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Central adminisrative Tribunal
Frincipal Rench, Mew Delhil

O.A Mo 151L92,/2002
Han*ble Shri Shanker Raju, Member (I
Wednesday, this the 5th day of June, Z00Z

Dharmaendra Kumar Gupta
C~8 F.S.Il.C. Staff Quarters
Ganesh Path
Plagpur -~ 440 21&, wwn HMpplicant
(By fdvocate: 3h. C.B.Garg)
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Director General of Mealth Serv:
West Block No.l, Wing No.d
Sector-I, R.ARJPUram

Mew Delhi - 110 04&6.

Assistant Director General (M.S.)
Government Medical Storse Ospol
Mumbal Central

Mumbai - 400 008.

Director General
Emplovees State Insurance Corporation
New Delhi - 110 001, . . REspondentis

0O RDER (Oral)

By Shanker Raju, M{JIJ:
Heard the learned counsel.
Z. frplicant has  sought  counting of the
period from 6.8.19835 to 2.6.1988 as qualifying servics
Yor the purpoese of pensionary benefits. LDespille
representation. reguest of the applicant has not been
accedsd to.
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3. In this  wiew of the matter, the O
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disposed of with direction to the raspondents to trest
the present 0a as representation of the applicant for
counting

of  service of the applicant and dispose of

tha same by a «

P

gtailled and speaking order within three
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months  from the date of recaeipt of a

ooy of  this

e, Mo costs.

(Shanker Raju)
Memider (J)






